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[Shri V.  Rajan Chellapa] 

programmes and for channelising the funds to 
the local bodies would only lead to 
indifference at the grants root level and 
encourage a tendency to disregard the State 
Governments, which negates the very basis of 
decentralising democracy in a federal setup. 
  

The Government of  Tamil    Nadu 
under, the dynamic leadership of our revered 
leader, Dr. Puratchi Thalaivi, hag launched 
and implemented several poverty alleviation 
and welfare programmes successfully. 
Employment to one lakh women, female 
children protection scheme, social protection 
scheme for the poor, pension for the aged and 
destitute widows and free housing for SCs 
and STs are some of such schemes which are 
implemented by the Tamil Nadu Government. 
But one fails to understand as to why the 
Centre wants to poke its nose in   the affairs 
of a State. 

The intention is clear. Since most of   the  
States  are  being ruled     by non-Congress 
parties, the Congress Government at the 
Centre is trying to woo people through this 
undemocratic method not   sanctioned   by 
the Constitution. But, I warn the Centre  that     
this will only     prove counter-productive. 
So, I call upon the Centre to desist from 
usurping the powers of the State. If this 
Government goes ahead arrogating more and 
more powers to it, it will fall under its own 
weight. Thank you. 

THE DELHI RENT BILL. 1994 
 

THE MINISTER OF URBAN AFFAIRS 
AND EMPLOYMENT (SHRIMATI 
SHEILA KAUL): Sir, I beg to   move: 

"That  the Bill to Provide or the 
regulation of rents, repairs       and 
maintenance and evictions relating 

to premises and of rates of hotels and 
lodging houses in the National Capital 
Territory of Delhi, be taken into  
consideration.'' 

Mr.   Vice-Chairman  and     distinguished  
Members. 

The Delhi Rent Bill 1994 was introduced 
in this august House on the 26th August, 
1994. The Standing Committee on Urban and 
Rural Development to whom the Bill was 
referred, submitted its Report to the 
Parliament on the 15th March, 1995. I am 
sure the hon. Members have taken note of the 
Report. 
 

There have been numerous representations 
from groups of tenants and landlords and 
others for further amendments to the Delhi 
Rent Control Act, 1958 which was 
extensively revised in 1988. This demand 
received fresh impetus with the tabling of the 
National Housing Policy in both the Houses 
of Parliament in July, 1992. The policy has 
since been adopted by Parliament. One of its 
major concerns is to remove legal 
impediments to the growth of housing in 
general, and rental housing in particular. 

The Supreme Court of India has also 
suggested changes in rent control laws by 
making its rational, humane, certain and 
capable of being quickly implemented. In this 
context. a Model Rent Control Legislation 
was formulated by the Central Government 
and sent to the States to enable them to carry 
out necessary amendmens to the prevailing 
rent control laws. The Model Rent Control 
Legislation has taken too consideration the 
recommendations of the Economic 
Administration Reforms Commission and the 
National Commission on Urbanisation. 

The present bill seeks to provide mainly 
for the following: 

—   exemption of certain    categories of 
premises and tenancies froia 
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the   purview   of  the     proposed 
legislation; 

- creation of tenancy by agreement 
and its compulsory  registration; 

- limit   inheritability of      residen- 
tial tenancy by the successors in the 
event of the death of a tenant; 

- rent to be increased in a specified 
manner; 

- where there is no agreed     rent, standard 
rent to be fixed based on     the      cost      
of   construction and market price of land; 

- tenant     to     pay   proportionate 
amount as maintenance charges or 
property tax, in addition to the standard 
rent; 

- revision of    standard rent   for     im- 
provements carried out on the premises; 

- landlord to serve notice for in 
creasing rent; 

 Rent Authority to fix the stand- 
ard rent; 

 landlords and tenants to      keep 
the premises in good habitable 
conditions; 

both landlord and tenant not to out off or 
withhold essential supply or service 
without, just and sufficient cause; 

—
Rent Authority may make order for 
recovery of possesion of the premises on 
grounds such as non-payment or 
rent/arrears of rent, subleting part/hole of 
the tenanted property without the consent 
of the landlord, etc.; 

—re-entry of a tenant and payment of 
compensation to him in case landlord 
fails to     abide by the 

conditions under which recovery of 
possession of premises was granted to 
him; 

— recovery of possession for repairs and/ or 
rebuilding and re-entry of the tenant; 

—right to recover immediate possession of 
premises by a landlord who is in 
occupation of an accommodation of 
allotted to him the Government or any 
local authority and he is to vacate it in 
pursuance of any general or special order 
of the Government/ local authority; 

Right to recover immediate possession of 
premises for self-residential use to accrue to 
members of armed forces released/retired 
from service or to dependent of a member of 
any armed force who had been killed in 
action, or a member of the armed forces 
having less than one year of service preceding 
the date of retirement from the forces; right to 
recover immediate for self-residential use to 
aecrue to a Central or State Government em-
ployee who had retired or is due to retire in 
less than one year; immediate recovery of 
possession or premises to widows, 
handicapped persons and aged persons for 
residential or non-residential use for sell or 
his/her family or for anyone ordinarily living 
with him/her; limited period tenancies and 
recovery of possession on termination of the 
period thereof; also provides for damages in 
case possession is not handed over on termi-
nation of tenancy; order of recovery of 
possession to have binding effect; enhanced 
penalities for violation of the provisions of the 
Act either by the tenant or the landlord. 

As the hon. members are aware, the rent 
litigation under the existing Delhi Rent 
Control Act, is a away time-consuming affair 
and thousands of cases are pilang up at 
varibus levels of judiciary including the High 
Court. With a view to streamlining the  
judicial process, a salutary pro. 
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[Shrimati Sheila Kaul] vision has been made in 
the proposed Bill which pertains to the setting 
up of the Delhi Rent Tribunal   and its Benches, 
barring the jurisdiction    of all courts except the 
Supreme Court, to deal with all rent matters.    
This Bill also  provides for transfer of all cases 
pending before High Court etc., •to the Tribunal 
from the date to  be notified by the Central 
Government. With these introductory   remarks    
I would now move that the Delhi Rent Bill,  
1994    be  taken  into consideration. 

The  question    was proposed. 

SHRI O. P. KOHLI (Delhi); Sir, as the Bill 
is going to affect the people of Delhi very 
widely and very deeply, it would be in the 
fitness of things that this Bll is referred to the 
Delhi Government which is an elected 
Government and also for eliciting from the 
people their enlightened opinion with regard 
to this Bill. With this in mind, I propose this 
amendment: 

I beg to move: 

"That the Bill to provide for the 
regulation of rents, repairs and maintenance 
and evictions relating to premises and of 
rates of hotels and lodging houses in the 
National Capital Territory of Delhi be 
circulated for eliciting opinion thereon by 
the 15th December, 1995." 

„ The question    was proposed. 
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has no other reasonably suitable ac-
commodation. 
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[Shri  O.   P. Kohli] (i)   if   the   premises   have  been let on 

after the    9th day of June 1952, without 
obtaining the consent in writing of the 
landlord. 

(ii) if the premises have been let before- 
the said date, without obtaining his 
consent. 

 

Provided that no application for the 
recovery of possession of any pre. mises shall 
lie under this clause unless the landlord has 
given to the tenant a notice in the prescribed 
manner requiring him to stop the misuse of 
the premises and the tenant has refused or 
failed to comply with such requirement within 
one month of the date of service of the notice 
and no order for eviction against the tenant 
Shall be made in such a case unless the Rent 
Authority is satisfied. Satis-fied to what 
extent, in what form Unless the Rent 
Authority is satisfied that the misuse of the 
premises is  of such a nature 

 

misuse of the premises is of such a nature 
that it is a public nuisance. What constitutes a 
public    nuisance? 

 

 

That the tenant has used the premises for a 
purpose other than that for which they were 
let— 

or that Jt causes damage to the premises—
Damage to what extent?—or is otherwise 
detrimental to the inter. ests of the landlord.    
What is detrl- 
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mental to the interests of the landlord? 

such and such thing    is detrimental to the     
interests    of the    landlord 
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"That the premises were let to the tenant 
for use as a residence by reason of his 
being in the service or employment of the 
landlord, and that the tenant has ceased, 
whether before or after the commencement 
of the Act to be in such service   or 

employment." 

 

"Provided that no order, for the re-covery of 
possession of any premises shall be made 
on this 'ground if the Rent Authority is of 
the opinion' that there is any bona fide dis 
pute as to whether that tenant has ceased to 
foe in the service or employment of the 
landlord," 

[Shri  O.  P. Kohli] 

He cases to be the. employee • 

".. .if reconstruction is to an extent 
of less than 75 per cent-.." 

"...if reconstruction     is   to  an 
extent of less than 75 per cent..."
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such damage as shall involve an 
expenditure equivalent to six months' 
rent..." 

 

"that the tenant or any person residing 
with the tenant has been convicted of 
causing nuisance or annoyance to a person 
living in the neighbourhood..,." 

 
this becomes a  ground for     conviction 

"That the tenant has whether before or 
after the commencement of this Act, 
caused or permitted to be caused 
substantial damage to or such, alteration of 
the premises as has the effect of changing 
its iden-ty or diminishing  its value." 

 

"That the tenant    or any person 
residing with the tenant    has been 
convicted of causing   nuisance   or 
annoyance to   a person living   In 

the neighbourhood of the premises." 

 
"For   the    puoposes of this clause, 

"substantial damage" shall     mean 
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"that the  premises let   for residential or 
non-residential purposes are   required, 
whether in the same form or after   re-
construction    ox re-building, by the landlord 
for occupation for residential      or    non-
residential purpose  for himself   or for  any 
member of his family  if he   is the owner 
thereof,  or     for any person for whose 
benefit    the premises      are  held and  that   
the landlord or such person   has      no other  
rpasonablv     suitable  accommodation 

 

[Shri O.   P. Kohli] 
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† [ ] Transliteration in Arabic Script
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SHRI G. SWAMINATHAN (Tamil Nadu); 
Mr. Vice-Chairman, I stand before you to 
support this Bill. The hon. Member, Marxist 
Member who spoke before me, raised many 
points. One of the points, which has been 
frequently raised by some ot the parties, and I 
read it in the newspapers, is that the Marxist 
Party Members raised serious objections to 
the Bill when it was introduced in the Rajya 
Sabha. The main argument is that the tenants 
are poor and -.the landlords are rich. My 
understanding of the situation is that we 
cannot categorise all the tenants as poor 
people and all the landlords—though we call 
them as lords there are many people who are 
not lords by-owning several houses—as   rich. 

Secondly, as you know, Sir, many of the 
public sector undertakings including banks 
are nowadays tenants of various people. If 
you take a particular bank or a particular 
industry, it has got its offices in major cities 
and it is paying a very email rent. I know of a 
particular case of a nationalised bank 
occupying a property of a Government 
servant, who retired, as Secretary to the 
Government a few years ago. for a long 
number of years. It has been paying a very 
small rent in Madras. When this gentleman 
approached them and said, "I have now 
retired; I don't have any house; you better 
give me this house back", they refused to give 
the House because it was in a commercial 
area. 

SHRIMATl SHEILA KAUL: We are 
giving this for Delhi. If you went it for Tamil 
Nadu, you demand it there. 

SHRI G. SWAMINATHAN; Why I am 
saying this is because you are having a   
model   Act. 

SHRIMATI SHEILA KAUL: This is only 
for Delhi. 

SHRI G, SWMINATHAN: I am only 
supporting you generally. In support of you I 
am saying this. It 

     is   not that I  want    to go to Tamil       
Nadu.   This is an Act  which    should      go as 
a model Act to  all the States. I personally feel, 
after the announcement of  the Housing Policy,  
investment   is   very  much   necessary. 

SHRIMATI SHEILA KAUL; I am very 
happy that you take it that way. 

SHRI G. SWAMINATHAN:    I   am 
supporting   it.    I   am  supporting   it      
because the hardship is not only for Delhi  but   
also for Tamil   Nadu.   As a Member    of 
Parliament,  I should speak on Delhi also.    It 
was disputed by  some  Legislative   Members      
of Delhi  and they feared  that the MPs were 
taking up these things and almost   usurping      
these   things   from      them. They have been 
almost ques-     tioning the   validity.     We 
have the authority  to  pass   it.  It is   not  only 
because that I am an M.P. and I have a right to 
speak on the Bill but also      because   the  
Housing   Policy  which      you  have     brought  
in is  something very   welcome.   The   broad      
policy     should  be that all  the tenants     are I     
not   poor   and   all   the   house-owners      are 
rich. There are    teachers. There are    
Government servants. There are      retired   
employees.    If they have got som small  
amount they invest it in house   and      
sometimes   they  get   it through      patrimony.   
I     personally know of a house owner, who is 
very rich, who is paying Rs. 35 per month for a 
house in Bombay    for   a   long number of 
years. Now his family   is      occupying      it.      
Ultimately,    what     happening is thiat there is 
no invest-     ment in housing. You   take   
Bombay     or any   other city,   a lot of   houses   
are      not  maintained.  When you  ask the 
house owner,  "Why don't you maintain   the   
hoirse",     there   say     "X  get a very small 
amount. How can I main-    tain' the house? The 
rent I get I have to pay to the corporation and I 
have to mainain the    house; I get Rs. 100 or 
Rs. 150 for a property worth crores of  rupees.   
If you have the  money, you invest it. I may be 
able to get it." This is the invidious distinction. 
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As you have rightly said, there is a 
distortion in the investment. Suppose you 
invest in banks or you invest in shares you 
will get a lot of money. Suppose you invest 
in a property or you invest in housing you 
will get very little. Who will invest in hous-
es?   Nobody     will invest in houses. What 
is generally happening is that in the short 
run the tenants are benefited and in the long 
run the tenants are affected because nobody 
is   interested in investing in houses. If you 
invest  in   houses,   you  dan   neither take  
back  the     houses nor  get the money from 
them.  I personally feel that this is an Act on 
the basis of the Housing  Policy which the    
Government has evolved and also on the 
basis Of the liberalisation which the 
Government  has  brought  in.  People have 
to earn and people have to invest.   Their  
money  should be saved and their property 
should be saved and they should be     able 
to invest properly for the benefit of 
themselves So, I personally welcome this 
Bill-There are one or two points which I  
want to say.   You have given    10 per cent  
on  the  basis  of  construction cost as it has 
been done at     a particular time and also on 
the basis of land cost for the period at which 
it  has  been     constructed.   In Tamil Nadu 
we have     brought in a     Bill where there 
is a distinction between commercial rent and 
residential rent. I think if that is there, we 
will be very happy. There is 10 per cent for 
residential.  I  dont  know how much     you  
have   got   for   commercial.   You have   
also  taken  into     consideration the  
inflation  index   for  a  period  of time.  
That    is also welcome.      One argument 
that has been raised is that a rent of Rs. 
3,500/. land above will not be covered by 
this Rent Act.   I have  read  in  the   
newspapers that some owners associations,  
instead of spying that it is good for them, are 
objecting  to  it.   According   to      the 
normal law when I give a property on rent 
for more    than    Rs.  3,500/-neither will I 
be able to increase the rent nor will I be abe 
to evict    the 

tenant. According to this Bill, it ap-pears that if 
somebody goes to court, there  is  a possibility 
of getting his tenant evicted if he   does    not    
pay rent or if the rent is lower, the owner can 
enhance the rent up to Rs. 3,500|-But, if it is 
more, he will not be able to enhance the rent for 
the   property which is worth many thousands 
of rupees. I would request the Minister to take 
up this matter and find out whether it is really 
good for investment or it is adverse for 
investment. I support the Bill.  I feel that it is a  
balanced  Bill.     The Minister has gone into it. 
The Committee has also gone into it. It has also 
taken evidence   from  various  people.   It      is 
good for tenants and it is good for land owners 
and, at the  same time, it  is  also  good for 
housing because a lot of investment will be 
there and in the long run it will be beneficial for 
our country. 

Thank you. 
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SHRI   JAGMOHAN    (Nominated).: Sir, I 
support this Bill. It   has   been discussed ih 
the Standing Committee at great   length' 
and    the  considerations put forward by the  
landlords and the tenants have been 
considered. Some of  them have    been 
given personal hearing also.   I think there is 
a little bit    of    misunderstanding about 
some of  the provisions        on. which      
some      distinguished        Members    have'  
spoken.    So     far     as? the bona fides are 
concerned, the     rent authorities will 
consider whether the landlord is putting 
forward  an    excuse or it is a genuine, 
reason     for doing so.      Therefore. I don't 
think by merely saying that somebody has 
not paid 'rent for the last two months or 
three months, he will  get 'the bene fit.. He     
will   have   to     convince   the court. or the 
rent authorities     about the   bona fides.   I 
support     this.Bill. 

It is a balance of considerations both from  
the     point of view of tenants and from the 
point of view of land. lords.     In Delhi, there 
are a   large number   of   cases where  the 
tenants have taken a huge amount running 
into lakhs and lakhs  of rupees      to vacate 
the  houses.      This is a story which is on  the 
both sides.    Therefore, this distinction about 
Rs,  3,500 is a  very valid distinction.      It 
will reduce litigation so far as the higher slab 
is    concerned.      But  the  point that we have 
made here is:        How will the landlord 
recover the money if the rent is more than Rs. 
3000?   It is to be done in accordance with the 
agreement. He can enforce the agreement.     
There is no problem on that. But my serious 
reservation is     with regard to one 
fundamental issue. This will not  reduce 
litigation, if you do not take any 
corresponding      action If the shortage 
remains as it is or if the   shortage  increase,   
then      litigations will   also     increase.      
The   landlord would like to  get   back the  
houses. The rents  will shoot up as they are 
shooting up at  present.    During the last  two 
years,   the rents have gone up by   three times  
Or   four      times. Therefore,  in the 
conditions of scarcity, everybody    would 
find a  loophole in this law and go to the court 
and   create problems.      Therefore, it is very 
necessary for the Government to come 
forward with   a comprehensive programme 
for building    houses so  that the     shortage 
is eliminated. Unfortunately, the policy which   
the Government has  now evolved,      the so-
called policy of liberalisation,    is not 
relevant.     In my viaw,   so far a   land  and 
housing  in      metropolitan cities is 
concerned    this    will    only create  a lot of 
problem;    No    poor man can construct a 
house. I challenge the Government to show 
me     if they have given affordable    land to 
poor   people    where they  can build houses. 
In  the conditions of scarcity that exist in 
Delhi, land is just not available, unless you  
pay lakhs and lakhs of rupees. Where will the 
80, 
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per cent of Delhi's population      be 
longing to the low income group,      the 
middle income group   and the slum- 
dwellerg go   to find houses?    Eighty 
per cent of the people in the   Delhi 
Police,   about whom we talk, do not 
have houses.      Where will they go? 
the policy which we are now follow 
ing is really sucking   the blood and 
the  bone  and, I should say,    every 
thing of the poor people. Life is be 
ing sucked, out of them. Unless   you 
do something, you will just be leav 
ing the land, and houses to the urban; 
sharks and Urban racketeers.      They 
are  making a huge money out of it. 
So,  in this  condition,   I don't  think 
you can solve this problem by    just 
passing a law.      In this condition of 
scarcity, litigation will not end.  Pro. 
blems will mount and the mafia will 
continue to work. Other      problems . 
will continue to mount.  At present, 
I would like to give you one figure. 
The total shortage is going to be 41 
million by 2000  AD. A study      has 
been made. At 1985 prices, it   will 
involve an investment of Rs. l.,90,000 
crores.      From  where are you going 
to  get   that      money?      You   are   not 
thinking about it at all. Even if you 
have to meet the existing   shortage, 
you will have to have that much of 
investible  resources  which you    are 
not providing. You are thinkiing thai 
banks will     provide, some business 
houses   will provide. But, no one    is 
pioviding it.    You have to make use 
   of the urban land and whatever in- 
  frastructural     investment    you   are 
making in urban   land will have to 
be used.      It is the public  authority 
which  must 'get  back   that   investment. 
Then only you can have      sufficient 
funds for building houses for     the 
poor.      Otherwise, you will not be 
able to build houses for the poor. I 
must     also   say     that in      Delhi, 
the Government has a lot of lands of 
which it is. not making remunerative 
use. If is not making full use. It   is 
not     making     proper     use. A 

proper    policy    of resettlement 
has      id    ' be    followed. A    lot of 

custodian   land is    there.   A      lot      of 
vacant land is there which has been squatted 
upon  and people are mak-ing    billions  out 
of it.    I can      tell you that there are 28 
cases in which the   Government    has      to    
recover more  than  rupees  one  crore.   
From one     party     alone,     Rs.  32 crores 
have to be recovered.  If you recover that   
money and use it for building houses for the 
low-income group and the   poor people and 
the slum-dwei-lers, you will be solving a big 
problem.   For months together, for years 
together, this money is due and we are   not  
recovering     that     money. Those people 
are putting up commercial houses and are 
keeping     the rioney with them.  They are 
earning money. They are accumulating black 
money and creating all      types     Of social 
and  economic problems.     At the   same 
time the Government   is losing this money.   
You will    have to   have a very 
comprehensive policy   on land and  housing 
in urban areas.      It is not so simple that by 
Fussing   this   law,     you   can   solve." the   
problem.   You have  to have a long-term 
policy on human     settlement. You have to 
evolve a new human settlement  technology     
tor   building houses     which       are       
inexpensive by        making     use      of    the   
pro. Per        type        of    material.     You 
have     to have common    group hou ses so 
that common green    is available to the poor.  
It is a very     big project.  You cannot solve 
the problem like this.  I would suggest that if   
you want this legislation to succeed, you 
have to take simultaneous   • action in regard   
to lands, in regard to   small,  inexpensive 
houses,        in (regard  to  settlement      
technologies and in regard to human   
settlement policy as a whole.   Only then 
some abatement of the problem can   take 
place.   Otherwise   this  will continue to   
mount.  It will increase. Already 70 per cent 
of Delhi's population     is living in slums or 
in slum conditions. 
If no remedial measures are taken, 
I am sure the figure will go up to 
90 per cent in another Ave or ten 
years.  
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Thank you, Sir. 

SHRIMATl SHEILA KAUL: Sir, 
at the outset, I would like to 
draw the attention of all the Mem 
bers to the fact that this Bill is a 
product ot long deliberations in 
volving opinion-leaders, representa 
tives of interested groups as well as 
lay citizens. 

due course of time so that based on 
experience, necessary amendments 
can be made. This is not something 
new. It hag been done in the case 
of   the   previous Act which was 
amended in 1960, 1963, 1976, 1984 and 
1988. I would, therefore, appeal to the 
Member to withdraw his amendment and help 
us in getting this Bill   through. 

 

 
As I have already pointed out in 
my introductory remarks, the Ad 
ministrative Reforms Commission as 
well as the National Commission on 
Urbanisation had deliberated on it 
and had given very useful suggestion. 
We have also taken into considera 
tion many individual representa 
tion from        time      to  time. Most 
in portant, of course, is the fact tha: 
this Bill was introduced in this aug 
ust House and it was referred to 
the Standing Committee on Urban 
and   Rural      Development. This 
Committee, consisting of 43 Members of 
Parliament from both the Houses who are 
representatives of political opinion, had 
deliberated on the Bill in great detail. 

 
It also took public evidence and only then it 
submitted its recommendations, almost after 
nine months' effort. I think we have given 
enough opportunity for everybody to give his 
suggestions. However, a need is there to bring 
these far-reaching changes into effect. A 
consensus has more or less been reached. It is 
my suggestion that we pass this Bill and that 
we can review its working     in 

 

Tenancy rights will go down to the 
successors. 

 



361        The Delhi [ 29 MAY 1995 ] Rent Bill, 1994 362 

 

SHRI SANGH PRIYA   GAUTAM: 
Madam, his point is entirely    diffe- 

SHRI SATISH AGARWAL: The hon. 
Member wants txrtarow' "wbeftrer the 
commercial tenancies are also 
inheritable. 
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SHRI SATISH AGARWAL: It is a matter 
of interpretation. The Minister can't reply 
whether it is transferable or inheritable or not. 
The Ministry can't reply to it. It is a question 
of interpretation. Sheilaji, it is a question of 
interpretation. The court will interpret it. How 
can you interpret it? Mr.  Kohli should 
understand it. 

 

 
SHRIMATI SHEILA KAUL: For 

residences 10 years period is allowed on 
humanitarian grounds and for non-residential 
no such angle is there, still one year time is 
allowed. 
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Are you pressing for your     amendment? 

SHRI O. P. KOHLI: Sir, I am not pressing 
for my amendment, but after making some 
observations I would withdraw my 
amendment. 

 

The  amendment  was,  by  leave, 
withdrawn. 

THE VICE-CHAIRMAN (SHRI 
SURESH PACHOURI); I shall now-put to 
vote the motion, moved by the   Minister. 

The Question is: 
"That the Bill to provide for the 

regulation of rents, repairs and 
maintenance and evictions relating to 
premises and of rates of hotels and lodging 
houses in the National Capital Territory of 
Delhi, be taken into consideration." 

The  motion was     adopted. 

THE VICE-CHAIRMAN (SHRI-
SURESH PACHOURI): Weshall now take up 
clause by clause consideration of the Bill. 

Clauses  2 to 82  and Schedules, I II, III and 
TV were  added to     the Bill 

THE ENACTING FORMULA 

THE     VICE-CHAIRMAN      (SHRI 
SURESH PACHOURI):   There is One 
amendment by      Shrimati      Sheila Kaul. 

SHRIMATI SHEILA KAUL;  Sir, I beg to 
move: 

"That at page 1, line 1, for the word 
"Forty-fifth" the word "Forty-sixth" be 
substituted." 

The question was put and the mo-tion  was 
adopted. 

The Enacting Formula, as amend- 
ed, was added to the Bill. 

Clause 1  (Short title and comtnen-cement) 

THE     VICE-CHAIRMAN      (SHRI 
SURESH PACHOURI):      There is 

an amendment   by   Shrimati Sheila Kaul. 
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SHRIMATI SHEILA    KAUL:   Sir, I   
beg to move: 

"That at page 1, line 5, for the figure 
"1994" the figure "1995" be 
substituted." 

 
The question  wes put and motion  was 

adopted. 

Clause 1,  as  amended, was added ... . .        
to the Bill. 

The Title was, added to the Bill. 

SHRIMATI SHEILA KAUL:  Sir, I move: 

"That the Bill be passed." The question was 
put and the motion was adopted. 

 
SHRI G. SWAMINATHAN: I 

also feel it that way because it 
deals with property and many other 
important matters. We should be 
given sufficient time for consulta 
tions. So, it can be deferred and 
Can be taken up later... (Interrup - 
tions),.. We have not been given suffici 
ent time. Though a Committee was 
appointed and this Bill was submit 
ted to it in August and the Com 
mittee has gone into it, but it has 
been brought here suddenly. We wer- 
not aware that it would be taken up 
today. We are also not prepared. 
...(.Interruptions)... So, I would 
request that some more time may be 
given-. , 

SHRIMATI SHEILA KAUL: It came 
yesterday. 

SHRI G. SWAMINATHAN: We know 
that. One day will not be sufficient. We have 
to consult so many people... (Interruptions). 
We may be given sufficient time. 

SHRIMATI    SHEILA KAUL: For the last 
nine  months, this has been, in    circulation.     
(Interruption)... The House   will be     over by     
that time. 
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I just, wanted my objection to be recorded. 

THE DEPUTY     CHAIRMAN:      I agree 
with you. 
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 †[] Transliteration in Arabic Script, 
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